53a1 Papers laid

[Shri K. C, Pant]

dated the 3rd June, 1867.
[Placed in Library, see No.
LT-638/67].

(lv) The Customs ang Central
Excise Duties Export Draw-
back (General) thirty-fitth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 836 in Gazetle of India
dated the 3rd June, 1967.
[Placed in Library, see No.
LT-659/87].

The Customs and Central
Excise Duties Export Draw-
back (General) thirty-sixth
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 837 jn Gazette of India
dated the 3rd June, 1967.
[Placed in Library, sce No
LT-860/67).

(v)

(vi) The Customs and Central
Excise Duties Export Draw-
back (General) thirty-seventh
Amendment Rules, 1987, pub.
lished in Notification No.
G.S.R. 838 in Gazetie of India
dated the 3rd June, 1967
[Placed in Library, see No.
LT-661/67].

{4) A copy of the Ceniral Excise
(Eleventh Amendment) Rules 1867,
published in Notification No. G.S.R.
788 in Gazette of Indig dated the 26th
May, 1967 under section 38 of the
Central Excises gng Salt Act, 1044.
[Placed in Library, see No. LT-662/
67].

(3) A copy of the Insurance
(Amendment) Rules, 1867, published
in Notification No. G.S.R. 826 in Gaze-
ite of India dated the 3rd June, 1967,
under sub-section (3) of section 114
of the nsurance Act, 1938 [Placed
in Library, see No. LT-663/67].

(6) A copy of the Income-tax
(Third Amendment) Rules, 1867, pub-
lished in Notification No. S.0. 1948 in
Gezette of India dated the 30th May,
1997, under section 296 of the Income-
tax Act, 1961. [Placed in Library, see
No. LT-604/671.

JUNE 15, 1887

12.50 hrs,
ELECTION TO COMMITTEE

ALL INDIA INSTITUTE OF MEDICAL
ScIENCES

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): On behalf of
Dr. 8. Chandrasekhar, I move the
following:

“That in pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of Lok Sabha do proceed
to elect, ;n such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the All India Insti-
tute of Medical Sciences for a
term of five years, subject to the
other provisions of the said Act."”

1251 hrs.
[Mr. DepUTY-SPEAKER 1m the Cha.r]

Mr. Deputy-Speaker:
18:

The question

“That 1n pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of the Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the All
India Institute of Medica] Sciences
for a term of flve years, subject
to the other provisions of the said
Act.”

The motion wag adopted.

12.51 hrs.

MATTER UNDER RULE 377

Firta StEEL PLANT

o wq fewd (®iAx): weaw
wgreg, § faaw 377 % aga gOa
odY % ux Fary A W w7y feanar
wrgaT § W7 I ) ¥ fwar v
38 & g Aife wranl) WO 6
FeTarTTEt & gevea i o o wnfw



